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JUDGMENT 

K. P. ACHARYA, V.C,, In this application unde r section 19 of the 

Administrative Tribunals ACt,,985, the applicant prays to 

quash theorder dated 5.11.1991 contained in Annexure-3 

2. 	Shortly stated, the case of the applicant is that after 

having passedthe Matriculation examinatioa, he has Joined in 

the post of Extra-Departmental Packer in Sector-2 Post Office, 

Rourkela as a siibstitute. After working for sane time vide 

Annexure-3 dated 5.11.1991 the services of the applicanc am 

being terminated with a direction being given to the 

subordinate authority to find out a suitable person to be 

engaged inthe place of the applicant even though there 18 

no adverse report against the present applicant. 

3. 	In this case,nO counter has been filed and because 

,of the facts of the case are/"sO simple innature, we decided to 
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dispoe of the case on merits. 

After having heard Mr. Biswamohan Patnaik, learned 

counsel for the applicant and Mr.Aswini Kumar Misra,learied 

Senior Standing Counsel(CAT) for the rcspondents we direct 

that the applicant should continue in te post in q uestio 

tillihe final selection is made and we hope and trust the 

final selection willbe made within 60 days from the date of 

receipt of a copy of this Judgment, 

Thus, this application stands allowed leaving the 

parties to bear their cKen Costs, 

ç........ .......e. 	it 
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